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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 702/94. Dt. of Decision : 22.6.94,

Mr. R. Hari Prasad .. Applicant.

1. Union of India rep. by its
Secretary, Ministry of Personnel,
Public Grievances and Pensions,
{Derartment of Personnel and Training)
New Delhi.

2. Union public Service Commission,
rep. by 1lts Secretary,
- 2t e Ve Mtace Mallad DacrrnAanta |

Counsel for the Applicant : &®.Smt. N. Shobha

Counsel for the Respondents : Mr. N.V. Ramana,
Addl. CGscC.

CORAM:
THE HON'BLE SHRI JUSTICE V. NEELADRI RAQ : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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CA 702/94

JUDGEMENT

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,

VICE-CHAIRMAN {

Hezrd Smt. N. Shobha, lesarned counsel
for the applicant mnd also shri N.V. Ramana,

learned standing counsel for the Respondents.

2. This application was filed praving

for issual of & direction to the Respondents

~

to consider the case of the applicant in regard

to Civil Services Examin tion, 1994,

3, The amlicant pleads that he is a&n
0.B.C candidate and he sent the application

for the said examination within the stipulated

i, bt Rla c:..mn Wl R Tﬂ10(“1‘ed bV the UP C VIde
letter dated 29- 4 -94 which was received by the

applicant in May, 1994. The same was rejected

on the ground that the applicant crossed 28 years
by the cut off datci%é&ﬁ applicant prays that
the 0.B.Cs also should be given relaxation in
age upte 33 yesrs just as in the cese of SCs/STs
and pending consideration of the same, the
applicant may be permitted to appear for the
examination. /waij—

4. We rejected e, relief prayed for in

OA 710/94 on the ground of lagches in approaching

this Tribunal at a very late stage as the examina-

tion is going to be held on 26-6-924 and there

will not be sufficient tim= for this Tribunal

for 6h$hJﬂL;;%ﬂr teothe UPSC and for the

UPSC to communicate it to therconcerned centre.
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/WTICE V JNEELADRI RAO

VICE CHAIRMAN

THZ UON'DLE MR.ALBLG RTUT MEMBER(ARY

THE HOI'ELE MR.T JCHANDRASE[IER REDDY
‘ ' MEMBER(JHODL)

END- L

THE [iGHN'BLE MEJRJRANCLRAT AN 3 MEMBER(Z)

patea: b C-1904,

QRLBE/JUIGHENT: . v

, Dlsﬂl @d%f QM\C;LéLmAAW%m Y

I‘J.[.IA.//-E{.‘ZL,/CQEJKQ NO.

in

: O.A.No, | 707/{‘{\1

- .T.L’itNOC (;,.)'.P. ’ V ) ’

Admittded anc Interim Dlrec+1ons
IsSueﬁ .

'Allowe

Dwsaosed‘of with erectlons

Dismi sed as withdrawn
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